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CENTRAL ADMINISTRAIVE TRIBUNAL w2
BOMBAY BENCH

Sunilkumar Prabhakar Ingole .ees Applicant.
V/s.

Union of India through its
Secretary,

Ministry of Defence,
Indian Ordnance Factories,
Raksha Bhavan, New Delhi.

The General Manager,
Ordnance Factory..
Chanda ‘ : ... Regpondents,

CORAM: Hon'ble Shri Justice M.S. Deshpande, Vice Chairmas

APpearance:
mhEEme e —— k

Shri pP.S. Lambat, ‘counsel

for the applicant.

ORAL JUDGEMENT ; -Dateds 28.4.95.
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X Per shri M.S. Deshpande, Vice Chairman X

It is clear from the averments in the
applicaticn that the applicant's father was missing
from 1.4.80 and the representations were made from

b v e~
1988 for consideringlcompassionate appointment
after 15 years of the death of the employee., %he

application cannot be entertained as it would be

a stale claim. The O.A. is dismissed summerily.
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Vice Chairman

|5



